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el Arte iy et Sf & 37 6 S fafzm fi o, Wa‘%ﬁ‘qﬂmmﬂﬁrﬁ'&ﬁﬁtﬁ'ﬁﬁﬁ%
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et 3 T ¥ HAT FEE T AT Dre FA{eh, 39 Atraw & srefiT et & e | Av 3@
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ﬂ'orl?,?'c'w 1949 (1949 T Feira A& 38) FT wfrTar & 31 a1 ATET THISE T AT U AR
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T ¥F TAT WAL T AL FA2T ST T I G it SO & g3 & Rre 3 #3037 39 agrediees
T AT F:7 |
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1. "o T i TroW- (1) = st @ e T aered TR (e GE weeE)
AT, 1998 2 |

(2) =g TT T F |

2. 7% qIOEt 39 AT 3T W AT — Wiorsdr TR wfdtae, 1860 (1860 T AT
i, 21) (PR @9 o0% T2 9 Ata=as w21 741 8) 9 o4 3% & T Fafetag g
mmﬁﬁﬁmﬁwﬁ[

“3 TRESHTr F THTOMTT T ANH0" — (1) ITRT (2) F IT=eT & e 757 g, oy 3 & orefi
memwwmﬁ%mﬁmﬁmﬁﬁaﬁﬁﬁrwm
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g % % Aot ook (et G weiree) ot 1998 (B T T T I
ATETTH FFT AT ) F TR 5 IF AT T 10 T{SFE 20T &7 THI09S U TR 67 arid § U6
) F FrATater F P g =

(2) g 3 % st o Fravedt, =g 9w o5 feiRa s F e § qF A v i gy, ST
(1) F 7fw [y FEEE & T96@9 9% qgIEeE T dq6ET F4 T 07 ITERT (3) F anefiv
fafafEe Fim & gam 1= v A 6 T ay % o Rdeer F wwrore 3 adiwe 6 ghere gei

g 77 & % afafaw ¥ wroew ¥ @ Sedipe @aedt ¥ awer 9 agiiades
W%WWWWW 7f% UHt A F g R0 0 A # AEE
31 & T 9% 39 a79 9 qqT gAT ¢ % 4w 4% ¥ afore st # F FrE e 7w ey § e
g
(3) TR0 & THTT F A 07 F To10 T4 3ME=T & 979 —

(F) af2 AT A 39T (2) F g e FeEfa F fae e g aa a3 F
srefter wforereeor & foro s fie F ara< S AT 100/-50, S W w9 3T

(=) A% DT 3R ITTT (2) F A ARt awaraty F sEem F uw A & i wee G
AT 8, T 25/- 790, AfARE F

() TFE THT BATEET ITAT (2) F =i AT A9ty F @@ % UF ATg 6 TA SR A
AT 2, 5/- A0, T wTg Sttt av zaw R wr w7 & G, werfadies s war A v

(4) TREEFIT & THTGS F THH07 & T (370 0 Wea T 3ME=T & ard SaTeel % T o &
THATH AT TIAEAHI F THTN & TAEIO § TE Aattae way v et e, wartt,
et $1 gt & A At % o srtee wan i wEg S q 5 gt g
T GT A AT AL 21 S AT 977 Frelt 7| o & g 72t & &F st 21

(5) i FraTEer o/ FrATater F T SororT YEe 4T, 39 SEET % U a9 & HiET 39 O
T UTALTAT F ATAOT § T o T F THIGT  ATH F § 6 FA T2dt §, 98
ST HATEEr g1 AT

i 7 f& AEFdes vty s & 50/-wT fit $F F e 0%, B sematd F s
TAAAT AT, I+ AGH F TG UF a9 F AT F AATH07 3 A7 Fl AT FHE THT |
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(6) TET FE TAACLIHT FT THTTTH ITUTIT (2) AT (4) F FqACT § Fhweor < fEaw staw g, v
THIHIOT, T/ FATEE F AT H A & Ao d g 99+ o7 TATorTs s=fdd o |

3. g At FAder — s 7 wor seww Zran 2 f o At o 3 % arpae § e woeiga g
THATT & AT 4T 37 3 S0 | T6H TOE 0 & A0 7 AT I T B, T8 AIHAT A
T [ATEY AT ST & 30 92 A9 & Ay «§fow grm’]

3. 7% aTrE 20%, 209, 207, 209 T 208 FT ATTATIA. - T Ftaw Fit o7 20 F wag FwfataT
RITETT 37 &ATII o A0, srrie -

“20% T F FRIHI BT A=Y — (1) ST 4T 4F F A AT =7 =7 97 69 9 A7 9797 129 F
frfde aitfeutaat & sgifies =t a5 e & fF oo afafias % wefin oot Gl seredt w1 o
¥ HTerT AT T & S AT F IR9At F fAwer w1 77 % araredt v g ot faer, o A
T ITET 1T, ATATEET 9T arEata S WSTET FEEr a1 SHET F15 AR TS TG o6 I A 26T &
AT TS AT T T F AT FILAATA T AT Z90 3, TT FEMALIE AT A7 = AT IA6T 3% F Fges
et =it g FETed F wreeeTs w5 Ser v seaer FE we an At gy watta Gt s
feréreror &7 T |

2) TETEAT F qeAT ATATY FT Tg FoeA g T AEriAeras A1 ey (1) F svefir fAgew et =i g
mﬁﬁﬁlﬁﬂﬁﬁﬁrmﬁﬁ%ﬁm‘ﬁmmaﬁﬁﬁ mwﬁaﬁvwﬁ?’ I UsT AT U e AT
ST 3 e W T T T T TR

(3) WeTiiers a1 TTemer (1) F wefier Fereh 3= =af~s SraTedt F F1F F ey § At = ar G
mﬁﬁmmﬁwwaﬁ ST % GHEAT T FHT 37 TeAF ATAF, T qT FHATY FT T8
FreT BRI o6 o off =9 AT SO, 3He awer U o F o 3aes 2

(4) FeTree A AT (1) F srefi g st =fs f afy 7 o 8 & Rl ar seaoo & sgei w
0 98 =TT 2 a7 92 ATFTEa o J@raigdl aigd TRl 7 a7 STSedi 7 ATSRg F¥ T,

g a2 % FrE =, St At & afS@mai o1 afsnrgw far @ 2, 57 =t & saaf §, S
i &t afvem 2, sadt siafef o =1 e grm

(5) frfreror = saron, enfeata, $i aaTty O WAt gy M an s % e e s, oy
FrE 21, [FTeA0T 7T SarqoT o TR % J%ed § O1E AgIre® 67 o |

(6) FeTrI{terh, TR arvareror a7 fAfteqor & wearr Fremedt aw s omreft fverr 4 gaw fawdt wiftrerdy, S g
B GRS q?rﬁmﬁ%w%ﬂ%ﬁmﬁﬁﬂéaﬁwmmﬁﬁaﬁwﬁﬁw%ﬁﬁmagﬁw SEIEAREIE I3
T3 St i U fAEelt F sEe F wars ¥ % aAfoww A Ry # weredes amn 12 9 & aefiw
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 17th October, 2018

G.S.R. 1039(E).—In exercise of the powers conferred by section 10 of the Dadra and Nagar Haveli
Act, 1961 (35 of 1961), the Central Government hereby extends to the Union territory of Dadra and Nagar
Haveli, the Societies Registration (Goa, Daman and Diu First Amendment) Act, 1979 (Act No.6 of 1979) and
the Societies Registration (Goa Second Amendment) Act, 1998 (Goa Act 1 of 1999), as in force in the State of
Goa on the date of this notification, subject to the following modifications, namely: -

MODIFICATIONS
PART-A
THE SOCIETIES REGISTRATION (GOA, DAMAN AND DIU FIRST AMENDMENT) ACT, 1979
(ACT NO.6 OF 1979)

1. Throughout the Societies Registration {Goa, Daman and Diu First Amendment} Act, 1979 (hereinafter
referred to as the said Act),-

(a) for the words “(Goa, Daman and Diu”, wherever they occur, the words “Dadra and Nagar Haveli”
shall be substituted;

(b} for the word “State”, wherever it occurs, the words “Union territory” shall be substituted;

(c) for the words “Inspector General”, wherever they occur, the words “Registrar of Societies™ shall be
substituted.

2. In the said Act,-

(a} in section 1, in sub-section (1). after the figures “1979”, the words “as extended to the Union territory of
Dadra and Nagar Haveli” shall be inserted;

(b} in section 2, under the heading “1. Definitions”,-

(i) for clause (a), the following clause shall be substituted, namely:-

*(a) “Registrar of Societies” means the Registrar appointed under section 2A of this Act;’;
(ii) for clause (d), the following clause shall be substituted, namely:-

d)  “Government” means the Union territory Administration of Dadra and Nagar Haveli headed by the
Administrator;’;

() after section 2, the following section shall be inserted, namely:-
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“2A. Registrar and Sub-Registrar.- The Government may appoint such persons, whether public officers or
not, as it thinks proper, to be Registrar and Sub-Registrar of the district, respectively.”:

{(dy  insection L1, clause (i) shall be omitted;

(e}  in section 14, under the heading “21. Powers to make rule”, for sub-section (2), the following shall be
substituted, namely:-

*(2) Every rule and every regulation made under this Act shall be laid, as soon as may be after it is made,
before each House of Parliament, while it is in session, for a total period of thirty days which may be
comprised in one session or in two or more successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions aforesaid, both Houses agree that the rule or
regulation should not be made, the rule or regulation shall thereafter have effect only in such modified form or
be of no effect, as the case may be; so however, that any such modification or annulment shall be without
prejudice to the validity of anything previously done under that rule or regulation.”,

PART-B
THE SOCIETIES REGISTRATION (GOA SECOND AMENDMENT) ACT, 1998
(GOA ACT 1 OF 1999)

1. Throughout the Societies Registration (Goa Second Amendment) Act, 1998 (hereinafter referred to as
the said Act, for the words “Inspector General”, wherever they occur, the words “Registrar of Societies” shall
be substituted.

2. In the said Act,-

{(a} in section |, in sub-section(1), after the figures “1998", the words “as extended to the Union territory of
Dadra and Nagar Haveli” shall be inserted;

(b} in section 2, under the heading “3B. Renewal of certificate of registration”, in sub-section (1), in the
proviso, after the figures “1998", the words “as extended to the Union territory of Dadra and Nagar Haveli”
shall be inserted.

[F. No. U-11025/3/2017-UTL]
GOVIND MOHAN, Addl. Secy.

ANNEXURE-I
GOVERNMENT OF GOA, DAMAN AND DIU
Law Department (Legal Advice)
Notification
LD/3429/2{79

The following Act which was passed by the Legislative Assembly on 27-3-1979 and assented to by the
President of India on 20-9-1979 is hereby published for general information of the public.

B.S Subbanna, Under Secretary (Law).
Panaji, 9™ Octaber, 1979,
The Societies Registration (Goa, Daman and Diu First Amendment)
Act, 1979
(Act No. 6 of 1979) [20.9.1979]
AN
ACT

to amend the Societies Registration Act, 1860 in its application to the Union territory of Goa, Daman and
Diu.
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Be it enacted by the Legislative Assembly of Goa, Daman and Diu in the Thirtieth Year of the
Republic of India as follows:-

1. Short title, extent and commencement.— (1) This Act may be called the Societies Registration
{Goa, Daman and Diu First Amendment) Act, 1979,

(2) It extends to the whole of the Union territory of Goa, Daman and Diu.
(3) It shall come into force at once.

2. Amendment of section 1.— In the Societies Registration Act, 1860 (Central Act 21 of 1860)
(hereinafter referred to as the principal Act), the existing section | shall be re-numbered as section 1A and;

(i) before section 1A as so re-numbered, the following section shall be inserted, namely:—
“1. Definitions.— In this Act, unless the context otherwise requires,—

(a) “Inspector-General” means the Inspector-General of Registration appointed under section 3 of the Indian
Registration Act, 1908 (Cenitral Act 16 of 1908). and includes any of the District Authorities subordinate to
the Inspector-General of Registration not below the rank of a District Registrar to whom powers may be
delegated in respect of this Act;

(b} “notification” means notification published in the Official Gazette:
{c} “prescribed” means prescribed by rules made under this Act;

(d) “Registration of Societies Order” means the Regisiration of Societies Order, issued by the Lieutenant
Governor of Goa, Daman and Diu under clause 2 of the Goa, Daman and Diu (Administration) Removal of
Difficulties Order, 1962.".

(i) in section 1A as so re-numbered, for the words “the Registrar of Joint Stock Companies™ the words “the
Inspector-General” shall be substituted.

3. Amendment of section 3.— In section 3 of the principal Act,— (i} for the words “the Registrar shall
certify”, the words “the Inspector-General shall, subject to the provisions of section 3A, certify” shall be
substituted;

(ii) for the words “the Registrar for”, the words “the Inspector-General for™ shall be substituted.

4.  Insertion of new section 3A. — Afier section 3 of the principal Act, the following section shall be
inserted, namely:—

“3A. Prohibition against registration of societies with undesirable names.— No society shall be registered
by a name which, in the opinion of the Inspector-General, is undesirable, being a name which is identical
with, or which in the opinion of the Inspector-General so nearly resembles the name by which any other
existing society has been previously registered as to be likely to deceive the public or members of either
society, or which is being used without the previous permission of the Government concerned, and which
suggests or is calculated to suggest the patronage of any Government or connection with any body constituted
by any Government or local authority, or which may, subject to any rules made in this behalf, be deemed to be
undesirable by the Inspector-General.

Provided that no order shall be passed under section 3A unless the party against whom such order is
proposed to be passed is heard on the matter.”.

5. Amendment of section 4.— In section 4 of the principal Act, for the words “the Registrar of Joint
Stock Companies”, the words “the Inspector-General” shall be substituted.

6. Insertion of new section 4A — Afier section 4 of the principal Act, the following section shall be
inserted, namely:—

“4A. Power of Inspector-General to call for information or returns from governing body of society and
provisions relating thereto.— (1) The Inspector-General may serve or cause to be served, on the governing
body entrusted with the management of the affairs of any society registered under this Act, a notice requiring
it to furnish in such manner as may be prescribed, information or returns relating o persons employed by the
socicty, their conditions of employment (including their emoluments, any contributions, concessions or other
benefits and amenities provided for employees) and such other matters relating thereto, as may be prescribed.
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(2} The form in which such information or returns shall be furnished, the particulars which they shall contain
and the intervals (if any) in which such information or returns shall be furnished, shall be such as may be
prescribed.

(3) The notice referred to in sub-section (1) may be served by post.

{4} No information or returns collected for the purposes of this section, shall, without the previous consent in
writing of the society in relation to which the information or returns was given or made, be published in such
manner as would enable any particulars to be identified as referring to a particular society.

(5} Except for the purposes of a prosecution under section 11A or under the Indian Penal Code (Central Act
45 of 1860), no person other than the Inspector-General or any person duly specified by him in this behalf,
shall be permitted to see any information or returns furnished as aforesaid.

(6) No suit or other legal proceeding shall lie against the Inspector-General or any person acting under the
authority of the Inspector-General in respect of anything in good faith done or intended to be done in
pursuance of this section.”.

7. Insertion of new sections 11A, 11B and 11C.— Afier section 11 of the principal Act, the following
sections shall be inserted, namely:—

“11A. Penalty for contravening section 4A.— If the governing body entrusied with the management of the
affairs of any society registered under this Act required to furnish any information or returns —

(1) wilfully refuses or without lawful excuse neglects to turnish such information or returns as may be required
under section 4A; or

(ii) wilfully furnishes or causes to be furnished any information or returns which it knows to be false; or

(iii) refuses to answer or, willfully gives a false answer to any question necessary for obfaining any
information required to be furnished under section 4A,

such governing body shall, for each such offence, on conviction, be punished with fine which may extend to
fifty rupees.

11B. Penalty for improper disclosure of information or return.— If the Inspector-General or any person
duly authorized by him in connection with the collection of any information or returns under this Act willfully
discloses any information or contents of any returns given or made under this Act otherwise than in the
execution of his duties under this Act or for the purposes of prosecution, of an offence under this Act or the
Indian Penal Code (Central Act 45 of 1860), he shall, on conviction, be punished for such offence with fine
which may extend to two hundred rupees,

11C. Cognizance of offences.— No prosecution for an offence under section 1 1A shall be instituted, except
by or with the sanction of, the Inspector-General, and no prosecution for an offence under section 11B shall be
instituted except by or with the consent of the Government.”.

8. Amendment of section 12.— In section 12 of the principal Act, after the words “either wholly or
partially with any other society” the words “or to change the name of the society” shall be inserted.

9. Insertion of new sections 12A, 12B, 12C and 12D.— After section 12 of the principal Act, the
following sections shall be inserted, namely:—

“12A. Registration of change of name.— (1) Where a proposition for change of name of a society has been
agreed to and confirmed in the manner specified in section 12, a copy of the proposition so agreed to and
confirmed shall be forwarded to the Inspector-General for registering the change of name.

(2} If the proposed change of name is in his opinion undesirable for any of the reasons mentioned in section
3A, the Inspector-General shall refuse to register the change of name.

(3) Save as provided in sub-section (2}, the Inspector-General shall, if he is satistied that the provisions of the

Act in respect of the change of name have been complied with, register the change of name and issue a
certificate of registration altered to meet the circumstances of the case and on the issue of such a certificate,
the change of name shall be complete.,

(4) The Inspector-General shall charge for any copy of a certificate issued under sub-section (3) a fec of one
rupee and all fees so paid shall be accounted for to the Government.
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(5) If, through inadvertence or otherwise, a society is registered by a name which should not have been
registered (due regard being had to the provisions of section 3A}), the Inspector-General, may, after hearing the
party concerned, direct the society to change the name, and the society shall change its name within a period
of three months from the date of such direction or such longer period as the Inspector-General may think fit to
allow, In accordance with the provisions of this Act.

12B. Effect of change of name.— The change of name of a society shall not affect any right or obligation

of the society or render defective any legal proceeding by or against the society, any legal proceeding which
might have been continued or commenced by or against it by its former name may be continued or
commenced by or against it by its new name.

12C.  Maintenance of accounts and their balancing and accounting.— (1) Every governing body
entrusted with the management of the affairs of a society registered under this Act shall keep regular accounts.

(2}  Such accounts shall be kept in such form as may be approved by the Inspector-General, and shall contain
such particulars as may he prescribed.

(3)  The accounts of a Society shall be balanced each year on the 31st day of March or such other date as
may be fixed by the Inspector-General.

4) The accounts of a society shall be audited annually in such manner as may be prescribed and by a
person who is a chartered accountant within the meaning of the Chartered Accountants Act, 1949 (Central Act
38 of 1949}, or by such persons as may be authorized in this behalf by the Government.

12D.  Auditor’s duty to report irregularity.— (1) It shall be the duty of every auditor, auditing the
accounts of a society under section 12C to prepare a report relating to auditing such account and forward a
copy of the same to the Inspector-General.

(2)  The auditor shall, in his report, specify all cases of irregular, illegal or improper expenditure, or
failure or omission to recover moneys or other property thereof, and state whether such expenditure, failure,
omission, loss or waste was caused in consequence of breach of trust, or misappropriation or any other
misconduct on the part of the governing body or any other person.”.

10. Imsertion of new section 14A.— After section 14 of the principal Act, the following section shall be
inserted, namely:—

“14A. Disposal of property of a dissolved society — Notwithstanding anyting contained in section 14, it
shall be lawtul for the members of any society dissolved under section 13 to determine by a majority of the
votes of the members present personally or by proxy at the time of dissolution of such society that any
property whatsoever remaining after the satisfaction of all its debts and liabilities shall be given to
Government to be utilized for any of the purposes referred to in section 1A.”.

11. Amendment of section 17.— In section 17 of the principal Act, —

(1) for the words and figures “Act 43 of 1850”, wherever they occur, the words, “the Registration of Societies
Order” shall be substituted.

(ii) for the words “passing of this Act” the words “commencement of this Act in this Union territory™ shall be
substituted.

12. Amendment of section 18.— In section 18 of the principal Act, for the words “the Registrar of Joint
Stock Companies”.— The words “the Inspector-General” shall be substituted.

13. Amendment of section 19— In section 19 of the principal Act—

(i) for the words “Any persons may inspect”, the words “Except as otherwise provided by section 44, any
person may inspect” shall be substituted;

(ii) for the words “The Registrar”, the words “the Inspector-General” shall be substituted;

(iii) for the words “and any person may require a copy or extract of any document or any part of any
docunment, to be certified by the Registrar, on payment of two annas for every hundred words of such copy or
extract”, the words “or may require the Inspector-General to give him a certified copy or extract of any
document or any part thereof on payment of such fee as the Government or any officer authorized by it may
by notification in the Official Gazette fix in that behalf” shall be substituted.
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14. Insertion of new section 21.— After section 20 of the principal Act, the following section shall be
inserted, namely:—

“21. Powers to make rule.— (1) The Government may, subject to the condition of previous publication,
make rules for carrying out the purposes of this Act.

(2) Every rule made under this section shall be laid as soon as may be after it is made, before the
Legislative Assembly of Goa, Daman and Diu, while it is in session, for a total period of thirty days which
may be comprised In ong session or in two or more successive sessions, and if, before the expiry of the
sessions immediately following the session or the successive sessions aforesaid; the Assembly agrees in
making any modification in any such rule or the Assembly agrees that the rule should not be made, the rule
shall thereafter have effect only in such modified form or be of no effect as the case may be, so however, that
any such modification or annulment shall be without prejudice to the validity of anything previously done
under the nile.”.

Secretariat,
Panaji
9™ October 1979.
(M. K. MISHRA)
Secretary to the Government of
Goa, Daman and Diu.
Law Department (Legal Advice)
ANNEXURE-II
GOVERNMENT OF GOA
Department of Law and Judiciary
Legal Affairs Division
Notification
7-12-98ILA [27.5.1999]

The Societies Registration (Goa Second Amendment) Act, 1998 (Goa Act 1 of 1999) which has been passed
by the Legislative Assembly of Goa on 13-7-1998 and assented to by the President of India on 27-5-1999, is
hereby published for general information of the public.

P.V. Kadneker, Joint Secretary (Law).
Panaji, 11™ June, 1999,
The Societies Registration (Goa Second Amendment) Act, 1998
(Goa Act 1 of 1999)
AN
ACT
to amend the Societies Registration Act, 1860, in its application to the State of Goa.

Be it enacted by the Legislative Assembly of (Goa in the Forty ninth Year of the Republic of India as
follows:-

1L Short title and commencement. - (1) This Act may be called the Societies Registration (Goa Second
Amendment) Act, 1998,

() It shall come into force at once.

2. Insertion of new sections 3B and 3C. - In the Societies Registration Act, 1860 (Central Act 21 of
1860) (hereinafter referred to as the ‘principal Act’), after section 3A, the following sections shall be inserted,
namely:-
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“3B. Renewal of certificate of registration.— (1) Subject to the provisions of sub-section (2), a certificate of
registration issued under section 3 shall remain in force for a period of five years from the date of issue:

Provided that a certificate of registration issued before the commencement of the Societies Registration (Goa
Second Amendment) Act, 1998 (hereinafter in this section referred to as the “said Act™), shall remain in force
for a period of one year from the date of such conmmencement.

(2) A society registered under section 3, whether before or after commencement of the said Act, shall, on
application made to the Inspector-General on expiration of the period referred to in sub- section (1) and on
payment of fees specified in sub-section (3), be entitled to have its certificate of registration renewed for five
years, at a time:

Provided that in the case of a society registered before the commencement of the said Act, the Inspector-
General shall refuse to renew the certificate of registration, if, after giving it an opportunity of showing cause
against such refusal, he is satisfied that any of the grounds mentioned in section 4A exist in respect thereof.

(3) There shall be paid to the Inspector-General with every application for renewal of certificate of
registration—

(a) a fee equal to the registration fee payable under section 3 or Rs. 100/, whichever is less, if such
application is filed within the period specified under sub-section (2);

(b} an additional fee of Rs. 25/-, if such application is filed within one month of the date of expiration of the
period specified under sub-section (2);

{¢) an additional fee at the rate of Rs. 5/- per month or part thereof, if such application is filed beyond one
month of the expiration of the period specified under sub-section (2).

(4) Every application for renewal of certificate of registration shall be accompanied by the list of
members of the managing body or governing body, as the case may be, elected after the registration of society
or after renewal of certificate of registration and also the certificate sought to be renewed, unless dispensed
with by the Inspector General on the ground of its loss or destruction or any other sufficient cause.

(5) A society which fails to get the certificate of registration renewed in accordance with this section
within one year from the expiration of the period for which the certificate was operative, shall become an
unregistered society:

Provided that the Inspector-General may, for sufficient cause, allow the application for renewal for more than
one year after the expiration of the period for which the certificate was operative, on payment of fees of
Rs. 50/-,

6) Where a certificate of registration is renewed in accordance with sub-section (2) or sub-section (4),
such renewal shall operate from the date of expiration of the period for which the certificate was operative.

3C. Reference to the Government.— If any question arises whether any society is entitled to get itself
registered in accordance with section 3 or to get if’s certificate of registration renewed in accordance with
section 3B, the matter shall be referred to the Government, and the decision of the Government thereon shall
be final.”].

3. Insertion of new sections 204, 20B, 20C, 20D and 20E.- Afier section 20 of the principal Act, the
following sections shall be inserted, namely:-

“20A. Investigation of affairs of society.— (1) Where, on information received under section 4A or
otherwise, or in circumstances referred to in section 12D, the Inspector-General is of the opinion that
there is apprehension that the affairs of the society registered under this Act, are being so conducted as to
defeat the objects of the society or that the society or its governing body, by whatever name called, or
any officer thereof in actual effective control of the society is guilty of mismanaging its atfairs or of any
breach of fiduciary or other like obligations, the Inspector-General may, either himself or by any person
appointed by him in that behalf, inspect or investigate into the affairs of the society or inspect any
institution managed by the society.

(2) It shall be the duty of every officer of the society when so required by the Inspector-General or other
person appointed under sub-section (1), to produce any books of accounts or other records of or relating to the
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society which are in his custody or to give him all assistance in connection with such inspection or
mvestigation.

(3) The Inspector-General or other person appointed under sub-section (1) may, call upon and examine on
oath any officer, member or employee of the society in relation to the affairs of the society and it shall be the
duty of every officer, member or employee, when called upon, to appear before him for such examination.

(4) The Inspector-General or other person appointed under sub-section (1) may, if in his opinion it is
necessary for the purpose of inspection or investigation, seize any or all the records including the accounts
books of the society:

Provided that any person from whose custody such records are seized, shall be entitled to make such
copies thereof, in the presence of the person having the custody of such records.

(5) On the conclusion of the inspection or investigation, as the case may be, the person, if any, appointed
by the Inspector-General to investigate or inspect, shall make a report to the Inspector- General on the result
of his inspection or investigation.

(6) The Inspector-General may, after such investigation or inspection, give such directions to the society
or its governing body or any officer thereof, as he may think fit, for the removal of any defects or irregularities
within such time as may be specified and in the event of default in taking action in accordance with such
directions, the Inspector-General may proceed to take action under section 12D.

20B. Penalty — If any person willfully makes or causes to be made any false entry in, or any omission from,

the list required by section 4 or in or from any statement of copy of rules or of alteration of rules sent to the
Inspector-General or neglects or refuses to make its accounts or other documents available for audit as
required by section 121D or willfully fails to produce any book of account or other records as required by sub-
section (2) of section 20A or willfully fails to appear before the Inspector-General or other person appointed
by him or otherwise contravenes any of the provisions of sub-section (3) of section 20A, shall be punishable
with fine which may extend to Rs. 2000/-.

20C. Cognizance of offence.— No court inferior to that of Magistrate of First Class, shall try any offence
punishable under this Act, nor shall cognizance of any such offence be taken except on a complaint made by
the Inspector-General or any other person authorized in writing by him, by general or special order in this
behalf.

20D. Power to compound offence.— (1) The Government may, by notification in the Official Gazette,
empower the Inspector-General or any officer authorized in this behalf, to accept from any person against
whom a reasonable suspicion exists that he has committed any offence punishable under section 20B or
against whom a prosecution under that section has been instituted, a sum of money by way of composition fee
for the offence which such person is suspected or accused to have committed.

(2) On payment of such composition fee, the suspected person, if in custody, shall be discharged and no
other proceeding shall be taken against him, and if prosecution against such person had been instituted, the
composition shall have the effect of his acquittal.

20E. Indemnity.— No suit, prosecution or other legal proceedings shall lie in any court against the
Government, the Inspector-General or against any person appointed for inspection or investigation under
section 20A, for anything in good faith done or intended to be done under this Act or rules made thereunder.”.

Secretariat Annexe,
Panaji Dated; 11-6-1999,

B.S.SUBBANNA,
Secretary to the Government of Goa
Law Department (Legal Affairs).
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